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A 3.6.2006 Pregent: The Hon’ble K. V. Sachidanandan
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is filed/C F. 7 v .s .U i ! , ‘
deposited v o /29( ! The applicant is the son of Late
Mo.ab . 'B?’BC?Q/D § Sant%i Ranjan Dey, who died in harness on
Duted.. L Fz Q[Oén ---- e | 21. 16). 1999 and at that time he was minor.
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has pade an appllcataon for compassionate
appo%ntment on 9.7.2002. On 3.6.2004 he
was %dvised to for applying in pﬁescribed
formdt, whiech he did. Subsequently he was
askedy to produce no objection certificate
for  his  stepmother, which was also
compl%ed with. But on 22.11.2005
respogdents have rejected his claim. Being
aggridved, he has filed this O.A. seeking
for t3e f0119w1ng_rellefs.~ ‘

b—3

“%.1 - That the Tribunal may be
pleased” to set aside the impugned
r&jection letter No.E-~3/Rectt./07(2)-
13-14020 dated 22.11.2005 (Annexure-
Jx and to direct the Respondents to
appoint the applicant in any post on
npass lonate ground forthwith. -
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relief or reliefs to which - the
Applicant may be entitled and. as may
) “be 'deem fit and proper by the Hon’ble

Tribunal.
8.3 To pay the cost of the
application.” : ~

Heard Mr.A.Ahmed, learned counsel for .

the applicant. Mr.F.U.Ahﬁedl learned Addl.
€.G.S.C.. appea}ed "for the réspondénté.
submits that

_by
‘Annexure-J order dated 22.11.2005 on the
“due to |

~ Learned Addl.CTG_S;C.

Counsel for the applicant

applicant’s claim was  rejected

‘ground, administrative
" constraints”. ‘has
not able to enlighten this Tribunal. as te
what |

Counsel for the applicant

,is  Sadmipistrative-~ constraints”.
submits that
administrative constraint is not a reason
for denying compassionate appointment;

~ Considering the'énﬁire facts of the
case this Tribunal is of the ?ﬁie@‘ that
justice will be met if -a direction is
given to 2nd respondent to consider the
case of the applicant afresaf A¢cordingly,

I direct the said respondenﬁ to consider

the applicant’s cage afresh - for
b S ’

compassionate appointment with due

application of mind'"aﬂd' as per rules,

regqulations governing the(gubject and pass
appropriate_ order-‘éémmugééating the same
fo the appiicant within three months from
the date of receipt of this order. It is
made c¢lear that if the applicant intends
to file comprehensive represenfation, he
is at liberty to do so.

The O.A. is dispoéed of as:above_at

the admission stage itself. No «gsts.

Vice-Chairman
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1. 3) Name of the Applicatzm‘P§§)1;>/,

»d Respondants - Union of India & Ors
c) No, of 4pp11cant(S)

2+ 1S the appllcatlon is the proper forms- YesiA

3, ‘@hether name & desription & and address ofsthe all papers been
furnished in cause title 2= st/ Np.

4, Has the application ban qully“signed and varified - Ya&s é/yzﬁ
5, Have the Gopies duly signed $-~ YCS / '
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9; ts the application is in time = vas/NZ.

;. Has the yakalatnamna/Memo of appearancc/*\u’thsrisation 35 filed :-Y<75/N21
11, 15 the application by 130/ DD/ FoT Rs: 5 ..7'169323‘?6

12, Has the application is maitanable 3= ves/

13, Has the Tmpugn<d order original duly sttested been filed ; Yes/

14, Has the 1igible copies »f the anneXxures dully attestmd filed: —Y?f£§Z/

15, Hs3s the Index of ducuments peen filed 311 availables- ves/NYe

16, Has the required number of envoloped bearing fFyll address of the
respondants peen fileds= ves/ No& -

17. Has the declaration 35 requifed by item 37 of the forms= Yes/

18, Whether the relief sought £2r ariees out of the single .~ Yeos/

19, sihether the intzrim rolief 1S srayed for = Yes/

2::, In case of condonation of delay is filed is it supported caYES,

91, “dhether this Cass canl be heard DY single Banh/

22, Any other point:m

23, Result of the gerutiny with gnitial .of the Serutiny clerk the
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M% 3 TRIBUNAL,
TI BENGH,; G TL
(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)
o - ORIGINAL APPLICATION NO. [ lﬁ OF 2006.
Sri Pulak Dey ., )
... Applicant '
- Versus -
The Union of India & Others
INDEX
SL No. Annexure Particulars - Page No.

1 Application 1t0 10

2 Verification 11

3 A Photocopy of death certificate of late Santi 19
Raman Dey.

4 B Photocopy of the B.A. passed certificate issued X
by the  Principal, L.C. Bharali College,
Maligaon, Guwahati — 11.

5 C Photocopy of the Diploma in English and
Assamese Typewriting issued by the Principal, | 14
Saraighat Commercial Training Institute,

Beltoal, Guwahati.

5 D Photocopy of the representation dated 15- L
09.07.2002.

6 E Photocopy of Office Memorandum No. E-
3/Rectt./97(2)-11-6234 dated 03.06.2004 with | \~_ 9,
prescribed format -for appointment on
compassionate ground.

7 F Photocopy of Office Memorandum No. E-
3/RECTT./97(2)-11-12018 dated 28.10.2004. 22

8 G Photocopy of the declaration certificate_dated 23
09.02.2005 issued by Smt. Rekha Rani Dey.

9 H Photocopy of the letter dated 09.02.2005
submitted by Sri Pulak Dey  before the Y
authority concerned.

10 1 Photocopy of reminder dated 27.06.2005
submitted by Sri Pulak Dey. 15

11 J Photocopy of the rejection letter dated a2t

' 22.11.2005. ‘
Date: ' Filed By:
St Bhatoehasies

Advocate



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO. /2  OF 2006.

Sri Pulak Dey
... Applicant
- Versus -
The Union of India & Others
... Respondents
LIST OF DATES AND SYNOPSIS:
19.07.1991 Mother of the Applicant died when he was of 13 years old. ’ |
: ' A
April 1992 Applicant father married one Smti Rekha Rani Dey. Q l
21.10.1999 Death oprphcantsthﬂlsrLateSannRg_nJanDey who had
served under the Office of the Respondent No.3 as Assistant
Control Intelligence Officer Grade (II). -
1998 Applicant passed B.A. Final Examination under Gauhati
University and also obtained dtploma in English & Assamese
Type writing.
09.07.2002 Applicant submitted representation informing all the family

matters to the Respondent No.3 and also prayed before him to
consider his appointment on compassionate appointment.

03.06.2004 Respondent No.3 advised the Applicant to apply in proper
prescribed format for grant of compassionate appointment.

14.06.2004 Applicant submitted all the documents before the
Respondents for grant of compassionate appointment.
28.10.2004 Respondent No.3  directed the applicant to submit

documentary proof of second mamage of his step mother and
if not possible the applicant was dirscted fo submit a written
declaration from his step mother that she is not willing to be
considered for ‘compassionate appointment and she has mo
objection if her son ie. the applicant .is considered for

09.02.2005 Applicant submitted the declaration certificate of his step
mother that she is not willing to be considered for the

Hulo 2y



27.06.2005

22.11.2005

compassionate appointment and shé has no objection if her
son is considered for the appointment. ~ .

Applicant had sent remainder to the Respondents regarding
taking action of his earlicr representations.

The Respondents rejected the claim of the applicant for
compassionate appointment,

Hence this Original Application for secking justice in this
matter.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

el \Q":‘S - R
Swel ek ',Deﬂ

(An Application Under Section 19 of The Administrative Tribunals Act 1985)

¢

.ﬁ;w QU”X ‘

ORIGINAL APPLICATIONNO. ! 1/0) OF 2006.

BETWEEN

* Sri Pulak Dey _
Son of Late Santi Ranjan Dey
Asha Niketan, Near N.B. Pathshala
P.O.- Golakgan, District — Dhubri
PIN — 783334, Assam.
o ...APPLICANT

- AND -

" 1. The Secretary to Govemnment of
India, Ministty of Home Affairs,
North Block, New Delhi 110 001.

2. The Dlmctur Intelligence Bureau,
Ministry of Home Affairs,
35 SP Marg, New Delhi.

3. The Assistant Director,(A)
Subsidiary Intelligence Bureau,
Ministry of Home Affairs
Government of India,
Basistha Road, Beltola,
Guwahati - 28
...RESPONDENTS

DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

The Application is made against the letter No. E-3/Rectt./
97(2)- [1-14020 dated 22-11.2005 by which applicant’s appointment
on compassionate grounds was rejected by the Office of the
Respondent No. 3. “

Appreont

e

- Seixsr Buattocka
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JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that the subject matter of the
instant application is within the limitation period prescribed under
Section 21 of the Administrative Tribunals Act 1985.

FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1 That your humble Applicant is a citizen of India and as such,
he is entitled to all the rights, protections and privileges guaranteed
under the Constitution of India. He is aged about 29 years. ‘

42  That your Applicant begs to state that he is the only son of
Late Santi Ranjan Dey, who had served under the office of the
Respondent No. 3 'as an_Assistant Controls Intelligence Officer,
Grade II (G). The father of the applicant expired on 21.10.1999
while he was serving under the Office of the Respondent No. 3. It is
to be stated that mother of the applicant died on 19.07.1991 when
the applicant was 13 years. Thereafier, his father late Santi Ranjan
Dey again married one Sri Rakhi Rani Dey on April 1992.
Unforumately, the relationship between the step mother and his
father was not peaceful and cordial. Ultimately, after death of the
applicant’s father, i.c. Late Santi Ranjan Dey, the step mother of
the applicant remarried one Mr Dhiren Rajbongshi, a resident of
Bamunigaon in the district of Kamrup, Assam.

ANNEXURE — A _is the death certificate of
late Santi Ranjan Dey.



43 That your applicant begs to state that he has passed B.A.
final examination from Gauhati University in second Division from
L.C. Bharali College, Maligaon Guwabhati in the year 1999. He has
also obtained Diploma in English and Assamese typewriting from
Saraighat Commercial training institute, Beltola Tinali, Guwahati —
28 in the year 1998.

ANNEXURE — B is the photocopy of the B.A.
passed certificate issued by the Principal, L.C.
Bharali College, Maligaon, Guwahati — 11.

ANNEXURE — C_is the photocopy of the
Diploma in English and Assamese Typewriting
issued by the Principal, Saraighat Commercial
Training Institute, Beltoal, Guwahati.

44  That your applicant begs to state that immediately after death
of his father he filed many representations before the office of
the Respondent No. 3 for compassionate appointment. In one of
the such representations dated 09.07.2002 he has stated that the step
mother has already married another person, as such he is the only
legal heir of late Santi Ranjan Dey. Lastly, the office of the
Respondent No. 3 vide their Officc Memorandum No. E-
3/Rectt./97(2)-11-6234 dated 03.06.2004 ‘in reference to the

| applicant’s application dated 09.01.2004 advised him to apply for

grant of compassionate appointment in the prescribed application
forms (copy enclosed) for further necessary action in this regard.
Accordingly, the applicant on 14.06.2004 sent the full particulars
in the prescribed form as supplied by the respondents. The office
of the Respondent No. 3 vide their Officc Memorandum No. E-
3/RECTT./97(2)-11-12018 dated 28.10.2004 directed the applicant
to submit some documents to the office of the Respondent No. 3.
The documents which were sought by the reSpondents are (1) the

“documentary proof of second marriage of applicant’s step mother

with one Sri Dhiren Rajbonghsi, (2) if the applicant is not in
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position the documentary proof of his step mother’s second

‘marriage, a written declaration from her that she is not willing to be

considered for the compassionate appointment in the Intelligence
Bureau (IB for short) and she has no objection, if the applicant’s
request for - compassionate  appointment in IB is considered.
Accordingly, Smt. Rakha Rani Dey on 09.02.2005 issued a
declaration certificate that she is not willing to be considered for
the compassionate appointment in IB and she has no objection if
her son Sri Pulak Dey appointed in IB in place of her. Thereafier,
your applicant vide his letter dated 09.02.2005 submitted the
declaration of his step mother to the concerned authority. In spite of
submission of all necessary documents the respondents did not take
any step in this regard. As such, he filed a reminder on 27.06.2005
before the Respondent No. 3 for taking action in this regard. The
Respondent No. 3 vide his letter No. E-3/Rectt./97(2)-11-14020 dated
22.11.2005 rejected the claim of the applicant for compassionate
appointment in very cryptic and mechanical manner. Hence, finding

0 other alternative, your applicant is compelled to approach this

Hon’ble Tribunal for secking justice in the matter.
ANNEXURE -~ D _ is the photocopy of the
representation dated .09.07.2002.

ANNEXURE - E_is the photocopy of Office
Memorandum No. E-3/Rectt./97(2)-11-6234
dated 03.06.2004 with prescribed format for
appointment on compassionate ground.

ANNEXURE — F_ is the photocopy of Office
Memorandum No. E-3/RECTT./97(2)-11-12018
dated 28.10.2004.

ANNEXURE - G_ is the photocopy of the
declaration ceniﬁcate' dated 09.02.2005 issued
by Smt. Rekha Rani Dey.



A

ANNEXURE - H is the photocopy of the
letter dated 09.02.2005 submitted by Sri Pulak
Dey before the authority col‘loem_ed.'
ANNEXURE _ I is the photocopy of reminder
dated 27.06.2005 submitted by Sri Pulak Dey.

ANNEXURE - J is the photocopy of the
rejection letter dated 22.11.2005.

4.5 That your applicant begs to state that the Respondent No.3 on
03.06.2004 has himself issued the presc';ribpd format to the
applicant to enable him to apply for compassionate appointment.
Later on he has also asked the applicant to submit necessary

documents and no objection certificate from his step mother for
- further necessaly' action by the respbndents. Accordingly, the
applicant has submitted all necessary documents and no objection

certificate from his step mother before the Respondent No. 3 for
initiation of his compassionate appointment, But surprisingly the

same Respondent No. 3 issued a letter on 22.11.2005 rejecting the

claim of compassionate appointment of the applicant, which amount
to malafide and arbitrary action on the Respondent No. 3. Hence,
the rejection letter issued by the Respondent No. 3 on 22.11.2005 is
liable to be set aside and quashed.

4.6 That your Applicant begs to state that the Respondent No.3
has rejected the claim of the applicant in a most arbitrary, whimsical
and mechanical manner. The Respondent No. 3, though himself

initiated all the steps for appointment of the applicant on

compassionate ground, but after fulfilling all the required criteria by

the applicant, the Respondent No. 3 whimsically and in an

arbitrary manner rejected the claim of the applicant. Hence, the
rejection order dated 22.11.2005 is devoid of merit and liable to
be set aside and quashed.
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47 That your applicant begs to state that after the death of his
father he is suffering from acute financial hardship and mental
torture since his step mother had already married to another person.
He has no other sources of income like agricultural etc.

48 That your Applicant begs to state that his father late Santi

‘Ranjan Dey rendered his service under the Respondents with

sincerity and devotion to his duty till his death.

49 That your Applicant begs to state that he is suffering from
frustration and mental depression due to non-appointment in any
post on compassionate ground by the Respondents in spite of the fact
that his case is genuine and needs sympathetic consideration.
Moreover, the Respondent No. 3 has initiated all steps in this regard
and the applicant was in full hope that he will be definitely
appointed by the respondents on the compassionate ground.

4.10 That your Applicant begs to state that the respondents have

violated the fundamental rights guaranteed under the Constitution of
India by non-appointing your applicant on compassionate ground in
any post.

4.11 That your applicant begs to state that he is nmning from pillar
to post for his appointment on compassionate ground

4.12 That the Applicant humbly submits that the applicant has the
right to live and right to work as well as to avail the benefit of
compassionate appointment, which has been taken away by the
Respondents and also have violated the rights of the applicant
enshrined under the Constitution of India. Hence, the action of the
Respondents is illegal, arbitrary, malafide and also in colourable
exercise of power. As such, it is a fit case for immediate interference
by this Hon’ble Tribunal.

4,13 That your Applicant submits that he should be appointed
immediately in any post under the Respondents.

“2



4.14 That the Applicant demanded justice and the same has been
denied to him.

4.15 That this application has been filed bona fide to secure the
ends of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 For that, due to the above reasons narrated in detailed the
action of the Respondents is prima facie illegal, malafide, arbitrary
and without jurisdiction. Hence the rejection letter issued by the
Office of the Respondent No.3 is liable to be set aside and quashed.

52 For that, the action of the Respondents is prima facie,

whimsical, malafide, illegal and with a motive behind. As such, the
action of the Respondents not appointing the applicant in any post is
not only illegal, arbitrary but also violative of principle of natural
justice. Hence the rejection letter issued by the Office of the
Respondent No.3 is liable to be set aside and quashed.

53 For that, the Respondent No. 3 has imitiated the whole
process of appointment of the applicant on compassion’aie ground
and thereafier, without any cause or causes rejected the claim of the

applicant in a most arbitrary manner Hence, the rejection letter

issued by the Office of the Respondent No.3 is liable to be set aside
and quashed.

5.4  For that, there are sufficient numbers of vacancies under the
Respondents and the Respondent No. 3 fully knowing the position
has initiated the whole matter by himself, but without showing
any reasons or causes, the Respondent No. 3 has whimsically
rejected the claim of the applicant. Hence the rejection letter issued
by the Office of the Respondent No.3 is liable to be set aside and
quashed.

7
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5.5 For that, the Respondents have violated the fundamental
rights guaranteed under Articles 14, 16 & 21 of the Constitution of
India. As such, the applicant is entitled for compassionate
appointment in any post under the respondents.

5.6  For that, it is not just and fair to deprive the Applicant from
getting appointment on compassionate ground by the Respondents.
Hence, the rejection letter issued by the Office of the Respondent

- No.3.is liable to be set aside and quashed.

5.7 For that the Central Government being a model employer
cannot be allowed to adopt a differential treatment to the Applicant.
Hence, the rejection letter issued by the Office of the Respondent
No.3 is liable to be set aside and quashed.

5.8  For that, the action of the Respondents is not maintainable in
the eye of Law as well as in fact. Hence, the rejection letter issued
by the Office of the Respondent No.3 is liable to be set aside and
quashed.

Respondents are not sustainable in the eye of law.

The Applicant craves leave of this Hon’ble Tribunal to
advance further grounds at the time of hearing of the instant
application.

DETAILS OF REMEDIES EXHAUSTED :

That there is no other altemative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this.
Hon’ble Tribunal under Section 19 of the Administrative Tribunals
Act, 1985. |

s

© 59) For that, in any view of the matter the action of the
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN

ANY OTHER COURT:

That the Applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of
the instant application before any other Court, authority nor any such
application, wnt petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the Applicant most
respectfully prayed that Your Lordship may be pleased to admit this
application, call for the records of the case, issue notices to the
Respondents as to why the reliefirelieves sought for by the applicant
may not be granted and after hearing the partics may be pleased to
direct the Respondents to give the following relieves.

8.1 That the Hon’ble Tribunal may be pleased to set aside the
impugned rejection letter No. No. E-3/Rectt./97(2)-11-14020 dated
22.11.2005 (Annexure — J) and to direct the Respondents to appoint
the applicant in any post on compassionate¢ ground forthwith.

8.2 To pass any other appropriate relief or relieves to which the
Applicant may be entitled and as may be deem fit and proper by the
Hon’ble Tribunal. * ‘

83  To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

At this stage Applicant most humbly prays before this
Hon’ble Tribunal to direct the Respondents to reserve one post, if

available, till final disposal of this Original Application.

Application is filed through Advocate.
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Particulars of LP.O.:
[PO.No. - 26 G 313960
Date of Issue .= (M- 4 - 2006
Issued from - Guwehah Gea. P O.
Payableat - GuwekeX
LIST OF ENCLOSURES:
As stated above.
Verification
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'VERIFICATION

L, Sri Pulak Dey, Son of Late Santi Ranjan Dey, Asha Niketan, Near
N.B. Pathshala, P.O.- Golakgan, District — Dhubri. PIN — 783334, Assam,
do hereby solemnly verify that the statements made in paragraph
nos. 4143 464048 49.40%411 are tue to my knowledge,
those made in paragraph nos.

AR, A3k 44 ———————.are being matters of
records are true to my information derived there from which [ believe to be
true and those made in paragraph 5 are true to my legal advice and rests are
my humble submissions before this Hon’ble Tribunal. 1 have not
suppressed any material facts.

And I sign this verification on this the .fo..day of
...3une. . ...2006 at Guwahati.

KM&M ,
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'&m NEXUAR - D

Tha Dputy Directoer,
8. I. B' aO lto )'a )
Guwahati-B

k. 9th July, 2002 b

Subjs Prayer for job on conpassionate ground "
on the death of my Father 1t.S.RDey ,
| iEX. ACIO=11 (G) and on the romarriage of

; )
p TR PR
. ;

my Step mother.

Sir, ;':
Most hunbly and respectfully I beg to hava the B

ho‘rpur to bring to your kind mtice ,the following

fox; your kind cotsideration and £avourasble order,

1. That sir, X am thm only son of late 3ant{ mnjan
my and mtg Kalyarnd Doy and X was born on lat January
1978 at hubrd .

A
3

2e That aix,my f£athar had béep saxrving in the aubsidiary

Ikallagence Bureau,
[}

v 4
3. That after the death of my own mothar on 16th July,
1991 whnn I was of 13 yvears onlj .y father agsin married

to Rkhi manl ey onh April 1992 .

4. That sir,my step mother gave birth to a girl chiv'ld
on Jariary, 1993, ! ;f:
8. That adr ,unfortungt~ly the relationship betwaen '
Wage Rokhi R Day and my father was not a pasceful ons and
that i3 also trww bhotween m and my atep mother,

6, That air, after tha daath of my father I am chased out of

thn houra .Frrtunastaly I managed a private job with a very low

8 alary.
contde,ee ?.‘

ATTESTED
Swated M@%&&K@S\\Q‘Q

ADVOCATR

—— s

e R
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.
-

8, That sir, my gtep mother 1s the contender Of the .
job lagally at your office on conpasaionate ground t4 ll
sha remains as widow of my departed father, ’1;.

0o
A
i a l

S¢ Tha!‘- sir, I hava com to know from an authantic oourcoa

that my step mther has bean martied to a man ny ODhimn

e
Rajbormgshi of Bamunigaon , Dist.Kamrup. f.["’

10. That sir,on the ground of mmmiage .my stap mothar

remiin o longer a contender of job at S,X.B on conrpaasionatn ’

groumy,

Undar the circumstances, I ,8hri Pulak Doy sthe Ohl?
son of late Santi Renjan Imy gtanis to be the only, Iocal
Oontendar of job on compassionate ground, o

' l"'

I mogt earmstly raquegt you to pay kini quick. .:; oo
attention to this matter and do the meedful st your ..rua.t.
" Por this act of your kindnesa I shall remain .var...

grateful to you. -5':

Hh
‘t
|

i i
YWurs faithfully, '
. . -J""

(Pulak Day). AL

S/0 TE.9. R Doy ,aCI0~11 (G
N.nl Y . ) ( ’

Recessary documents are
attachad herqwith. | .

ATTESTED
Swikow BhoMoehesies |
ADVOCATR
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et 2/Rectt . 97(2)-11- 6234
Sutvsidiary Intelligence Bureau,

(MHA), Government of India,,.. .
Guwahat 1. K ? :

".1\? |, ! K -
{«ej‘u#qaped the, Q)
LR

AR

MEMORANDUM '3
AEANONGNNNNAGAANNAE | .

1y
'
‘,
1 T

i .
P . VY
L 7y

'

eoaefes ta your application dated 07.01.2004
driorganisation, on Cémpassionatgporpundez#@3
asstonatqs . v

L. N

AN,

.
LINTE?]
(4 hE

are hrreby advisaed to appl} for grant of . Compas
the vrascribed application forms (coplek' enclogé

ATTESTED
Sweikar Shked&emedxemﬂwa

.m“u"»~*-~xiﬂﬂoébﬁﬂlw~—\ .
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I. (a) Hame of ST GSovernncnt servant /[[E_._‘SRMM_DAN 7/ MZM DE)’ ':.x,,

(Leccauad sratirod on wed LLL 1 ground y. !' !
. et e '
PR L]
o g
(b) Desigratioca of the Government - ﬁ (’ /[ (). .U (6‘1) b

cervant.

-

Nk

Wiy

(¢) Whoetber 1% ia CGroup ‘0 or not ?
3

LAd) batoe uf Bicth of the Government Bt O35 13- 04~ ,?ll

\"' " U

{e) Date coi death/rntivement on XL O /99?

medical Grouaus, ‘ }2.::.
v . I "
. . N Mo
/(f} Total length of gserv ice rendered. g NG ,:,?’

{g) Whotier perwancat o Lerporary. "/27/2/7;0'_12@92/ - K
(h) Whethor Le? Larging e fo/nv/one IO

naas

1i. (@) Hame of tiha candicrio oo SR LULAIK DEY -

appintuon,

_ . : v b -
wienshi il o ._,fr(f/ffaéi_ﬂ?ﬁ‘i__mn;:..~;§aOJN; o

-.‘.,.0_!;_9 L] ? 78 .;'::3 ';;;._ :
(¢} Elucational Gualivications, _[}j fa&b QJ . ) . 1 2 I. !

i
' ' ﬁ"“'
: H .Y
. |
- , s - . - o
(2) “hethor any other Cepeandant »NO Jis s ! ,"
fa 1*1' monbar A heon appointed on GomMe J,J.onat_(. grounds . ot o,
: L k- , }""vi N Y
’ . ' f i;ll: i
. ' : M ’i
T v B U : ~ o bt
P Particulars of total esgets lolt . Qg
: including amount of :-— M é /~ Ty "0
¥ Enhances! 2725 £ i

(a) Fawmily pension . Nofmo«!,y}ate & ,755/__ 'b'
(b) D.C.R. Cratuiey 2,40, s/~ W
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- . o b
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ol " sk
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(@) Lifc Insuranse roliciusn Nl L0 e
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V. Particulars of all dapondsat faaily o '
noenbors of the  Govivum.onu  sopvant
(if some are cmployed, tiedr income

<« and whether tacy are living togatuer
or scparatcly)

BTN T T AR (8T T RN R Tennhdp Ry T Rad russ i loyed or not
with the (if cmployed
Covernment . .+ particulare

servant of cmployment
" and emoluments) ).

SO IR (37 Y TE )
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.{'
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1. Tohoraby dooiars that the facts given by me above | :

arc, to the best of my hnowlooso, correct. I any ol the facts herei
mentioned arc found to he incorrcct eor fals:z at a future date, m
serxvices may be torminated. ‘ ‘

R

i

|
ik

bt

|

.'“
» 2. I hercby also declare that I shell maintain properly..
the other family wmembors who were dependent  on - the  Government:
servant/member of the Arwed Forces mentioned againet I(a) of Part-A of i’
thia forim and in cas> 1t fo proved at any time that the said family '
members are boing neglectud or uct being properly maintained by me, my

appointimont way bo terminatoed.
.NﬂLGVK.QA»&~' '

fignature of the candidate
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Movsane -
ANNEXURE -

NOLSYRECTT/72)-H- 4201 R

Subsidiavy Intelligence Bureau, (
(VHEA), Government of India, .
Guwahadi, : ; f’
[ i

Dated the, A8. lCD CJ\{

§

MEMORANDUM fi;;.

1

. "“]

Please refer to vour application dated 14.06.04 requesting lhoir
v o . 1”

your Compassionate appointment in the Intelligence Bureauy, in pl.ltc 01

St Rakhi Rani Dey, widow of fate Shri S.R. Dey, Ex-ACIO-11/G, I
- ' l

l"l

.\l ’

2. In this conncetion, (he following -documents may please ‘be
submitted to this Office. ' ;!

(i} The documentary proof of second marriage of your step mother

, L

i

with oite Shri Dhiren Rajboushi.,
(1) If you aire not in a position to submit the documentary proof of umr

step mother’s second marriage, a written declaration from her that qh(‘

S :

is not willing to he mnsulcrcd for the Compassionate nppomlmcnt i

the 1B and she has uo objection if your request for C omp.mumnte

appointmeunt in 1B is considerved . , _ .f_

’

. s ;

: /j/t\\\ o
)‘/ Assistant | ircctor/A
Tao

Shri Pulak Dey, .

S/O-late Shri S.R.Dey,

Asha Nekatan, neav N8, Pathsala,
P.0. Golakganj.

Distt. Dhubri (ASSAM).
PIN-783334. - '
TR ATTESTED

Sevuken w&d&&‘i&ﬁ

ADVOCATE.
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To, ;, i
The Assistant Director (A) Dated : 09 - 02[ o5
S.1.B. Office, Beltola, _ | ' T
Guwahati - 28 :
DECLARATION CERTIFICATE -+
Sir,

[ am Smt. Rakhi Rani I)(‘_y". W/o Late Sii S, R, Dey, I-',x.-/l\‘(._,‘.l.(_). i ((h:ncml} declare
that I am not willing to be considered for the Compassiunate appoinunent in the 1.B. aljld']
have no objection if my son Mr. Pulak Dey appointed in the 1.B. in place of me.

So, I request you to consider the above mentioned appointment as soon as pdssible

and this is my final declaration and no objection certificate and oblige. ,

Thanking you.

Yours faithfully gk

s Faid Kodw ﬁq} '
Smt. Rakhi Rani Dey 9. 205
W/o : Late Sri S. R. Dey:
Ex.-A.C.LO. Il (General)

ATTESTED
| Seake. Bholtechasies
ADVOCATS
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Annexure - W
To. : oy
The Assistant Dircctor, Dated : 9. gvg.,) ¢
S.1.B. Office, Beltola | o
Guwahati - 28 '
Sir, | . .
In the reference of your letter No. 15-3 RECTT/97(2) -11-12018 dated 28-10-04. 1
have enclosed the declaration of my step mother with this letter that she is not willing to do
the job on the compassionate appointiment and requesting you to appoint me in the place of
Smt. Rakhi Rani Dey W/o Late Sei S. R. Dey Ex. A.C.LO 1l (General). _! |
So, I request you to appomt e in your dcpartment and oblige. Then our famnly wnll
be established by me.
Thanking you.
Yours faithfully i
(\S/lt /a(ak&««d
0?,09 05"

~ Sri Pulak Dey
S/0 Late Sri S. R. Dey '
Ex. A.C.1.O. 1l (General)

ATTESTED
ADVOCATE |
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Reminder No - | AvNeEX URE - AN

%

To, .
The Assistant Dircctor, Date : 27/06/05 .
S. L. B. OfTice, Beltola |

Guwahati - 28
Gangotri Bhawan.

Ref.: Your Memo No. E-3 RECT /707 (2)-H-12018 (Intcd 28-10-04.
Sub: Prayer for geting replay. \

Sir, ‘ :
With reference to the subject cited 1 have the honour to inform you that, 1 have submitted -
one petition on 09-02-05 along with my step mother's no objection certificate. But 1 did not receive

any response from your side till date.

Therefore, I request you kindiy to ke necessary steps in this regard in my favour at an carly

date, and for this act of your kindness 1 shall remain ever grateful 10 you.

Thanking you.
Yours faithfully

( Sri Putul ey )
Slo : Late Sri S. R. Dey
Ex. A.C.LO. I ( General )

N.B.: My step mother’s no objection
certificate and my letter dated 09-02-05
are enclosed herewith.

ATTESTED’

ADVOCATE ~

3
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o= Ae MOST IMMEDIATE
ANNEXURE - 3
- No.I-3/Rectt./97(2)-1- 14 © LS ~

Office of the Joint Director, ke
Subsidiarylntelligence Burcau,
(MHA), Government of India,
Basistha Road, Beltola, Ghy-28,

"To, . .
Shri Pulak l)u, E - 4 ' f ‘
S/0-late Shri S.R. Dey. 22 NOVm

Asha Niketan, Near N.3. l"lﬂlsh.lld,
- P.O. - GOLAKGAN..

Distt. Dhubri.
ASSAM, |
Pin-783334.

Sir,

This has a reference to your application dated 14.06.2004 and
27.06.2005 lC}_,ll(hll;_‘ your appointment in B on unnp.lssmlmlc
;_,mun(ls

The ncqucsl for your employment in IB on compassionate
grounds was considered by 1B Hqrs but_could not be acceded to due

to administrative constraints.

S—

This is for your information please.

Yours faithfully

.‘;\.\W
. Assistant Director(A)

ATTESTED
Sitel S%ve&taexumiea
ADVOCATB
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-VAKALATNAMA- §
- E
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL &3
GUWAHATI BENCH, GUWAHATI
OANO. [\ OF ‘ 2006
PETITIONER
-Versus-

Uniern é\E%ﬁéie\ cnd oXnesq . %

e
Know all men by these presents that above named.. Shst Sulak Deny
do hereby nominate, constitute and appoint Shri. A1), Rlvered. , Miss Swite Bhedtechasiee
Advocate and such of the under mentioned Advocates as shall accept this
Vakalatnama to be my/our true and lawful Advocates to appeal and act for me/us
“in the matter noted above and in connection therewith and for that purpose to do
all acts whatsoever in that connection including depositing of drawing money,
filing in or taking out deeds of composition, etc. for me/us and on my/our behalf
andI/WeagreetoraﬁfyandoonﬁnnallactssodonebytheAdvocatesas
mine/ours to all intents and purpose. In case of non-payment of the stipulated fee
~in full, no Advocate will be bound to appear and on my/our behalf.

In witness whereof I/We hereunto set my/our hand this the 1A day Tuwme_

2006.
ADVOCATES

AR Baroosh JM.Choudhry A Bhattacharjee

N.M Lahiri  GX.Joshi  Adil Ahmed

A X Chaudhuri RP.Sharma P.Sarma

S.A Laskar M.H.Choudhry ~ Sanjoy Mudoi

Sukumar Sarma ’ S.Jain A.JAtia

Ms.Smita Bhatlachaxjee

and accepted. |
s

53032
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